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CODE OF CIVIL PROCEDURE 
(AMENDMENT) BILLt 

(Amendment of OrdeT XX) 

SHRI UTTAMRAO PATIL (Yavat-
mal): I beg to move for leave to in-
troduce a Bill further to amend the 
Code of Civil Procdure 1980. 

MR. DEPUTY -SPEAKER: The 
question is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Code of Civil Procedure, 1908." 

The Motion was adopted. 

SHRI UTTAMRAO 
troduce the Bill. 

-
PATIL: I in-

SICK TEXTILE UNDE1RTAKINGS 
~  AMENDMENT 

BILLt 

(Amendment a: section 21. etc) 
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MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That leave be granted to intro-
duce a Bill to amend the Sick Tex-
tile Undertakings (Nationalisation) 
Act, 1974." 

The Motion was adopted. 
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------------------

CONSTITUTION (AMENDMENT) 
BILLt 

(Amendment of ATticle 16) 

SHRI K. P. SINGH DEO (Dhenkallal: 
I beg to move for leave to introduce 
a Bill further to amend the ~

tion of India. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That leaVe be granted to intro-
duce a Bill further to amend the 
Constitution of India." 

The Mot:on was adopted. 

SHRI K. P. SINGH DEO: I intro-
duce the Bill. 

COMPULSORY 
ING 

MILITARY 
BILLt 

T,RAIN-

SHRI K. P. SINGH DEO (Dhenka-
nal): I ~ to move for leaVe to in-
troduce a Bill to make military train-
ing compulsory for all able-bodied 
persons. 

MR. DEPUTY-SPEAKER : The 
question is: 

"That leave be granted to intro-
duce a Bill to make military train-
ing compulsory for all able-bodied 
persons,," 

The Motion was adopted. 

SHRI K. P. SINGH DEO: I intro-
duce the Bill. 

AGRICULTURAL COMMODITIES 
SUPPORT PRICE BILLt 

SHRI K. LAKKAPPA (Tumkur): 1 
beg to move for leave to :ntroduce a 
Bill to provide for the fixing of a 
remunerative support price for su-
garcane, pulses and other agricultural 
commodities. 
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.s BiZZI introduced CHAITRA 28, 1903 (SAKA) 
MR. DEPUTY-SPEAKER: The 

'Question is: 

"Tbat leave be &ranted to intra-
.duC'e a Bill to provide for the fixing 
of a remunerative support price for 
sugarcane, pulses and other agri-
..r'ultural commodities. 

The Motton was adopted. 

SHRI K LAKKAPPA: I introduce 
the 13111 ..... 

"CONSTITUTION (AMENDMENT) 
BILL'" 

(Amelldment Of Seventh Schedule) 

SHRI K. LAKKAPPA (Tumkur): I 
beg to move for leave to introduce a 
Bill further to amend the Constitution 
.of India. 

MR. DEPUTY-SPEAKER: The 
.question is: 

"That leave be granted to intro-
duce a BIll further to amend the 
Constitution of India." 

The Motion was adopted. 

SHRI K. LAKKAPPA: I introduce 
'the Bill. 

PROFITEERING PREVENTION 
AND PRICE CONTROL BILL" 

SHRI K. LAKKAPPA (Tumkur): I 
'beg to move for leave to introduce a 
'Bill to regulate the prices of essential 
articles of daily consumption and to 
prevent profiteering in such articles. 

MR. DEPUTY-SPEAKER: Tbe 
question is: 

"That leave be .rranted to intro-
duce a Bill to regulate the prices of 

.essential articles of daily consump-

tion and to prevent pro1iteerlne fa 
such articles. 

The Motion was adopted • 

SHRI K. LAKKAPP A: I introduce 
the Bill. 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT BILL)" 

(Insertion of new section. lOB) 

SHRI JAGDISH TYTLER (Delhi 
Sadar) :  I beg to move for leave te 
introduce a Bill further to amend the 
Representation of the People Act. 
1951. 

MR. DEPUTY-SPEAKER: 
question is: 

"That leave be granted to intro-
duce a B:l1 further to amend the 
~  ta tion of the People Act. 
1951." 

The motion was adopted 

#SHRI JAGDISH TYTLER: I intro-
duce the Bill. 

PREVENTION OF SOCIAL DISABI-
LITIES BILL 

SHRI MOOL CHAND DAGA (Pali): 
I beg to move for leave to introduce 
a Bill to prevent the ilnposition of 
social disabilities by a member or 
members of a community on a mem-
ber or members of his or their own 
community, to provide for penaltiee 
for such an act or acts and for matters 
connected therewith. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That leave be granted to intro-
duce a Bill to prevent the impotl-------------.......... ------------..... ------------..... --------..... -------
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